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REviEws AND REFPURT OF ENGINEEXS
Inpia Lup , BoMnay, MADRAS
REFINERIFS LTD, MADRAS anD

IusrizoL INp1A L b,
BoMBay

THE DEPUTY MINISTER IN THF
MINISTRY OF PETROLEUM AND
CHLEMICALS (SHR!I DALBIR SINGH)
1 beg to lay on the Table a copy each of the
following papers (Hindi and English versions)
under sub-section (1) of section 619A of the
Compames Act, 1956 —

(1) (1) Review by the Government on
the working of the Engineers
India Limited, Bombay for the
year 1970 71

() Annual Report of the Fngineers
India Limited, Bombay for the
year 1970-71 along with the
Audited Accounts and the com-
ments of the Comptioller and
Auditor General thercon [Placed
in Librany See No 1T—
3104/721]

(2) (1) Review by the Government on
the working of the Madras
Refineries Limited, Madras, for
the year ended the 30th June
1971

(1) Annual Report of the Madras
Refineries Limited, Madras, for
the year ended the 30th lune,
1971 along with the Audited
Accounts and the comments of
the Comptroller and Auditor

General thereon [ Placed in
Library See No LT—
3105 72}

(3) (1) Review by the Government on
the working of the Lubnzol
India Limited, Bombay, for the
year 1969-70

( n) Annual Report of the Iubnzol
India Limited, Bombay, for the
year 1969-70 along with the
Audited Accounts and the com-
menis of the Comptroller and
Audstor General thereon {Placed
in Libraty  See No IT—
3106/72)
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1208 ! hrs

ESTIMATES COMMITTEF

MINt PRS

SHRI K N TIWARY (Betah) T beg
1o lay on the Table Minutes of the sittings
of the Estimates Committee relating to
Ninetcenth and Twentieth Reports of the
Commttee and General Matters

12 09 hrs

MESSAGE FROM RAJYA SABHA

SFCRETARY Sir, I have to report the
following message rcceived from the Secretary
of Rawya Sabha —

“I am directed to inform the I ok Sabla
that the Rajya Sabbha, at its sitting held
on Monday, the 29th Moy, 1972,
adopted the following motion 1n regard
to the presentation of the Report of the
Joint Committee of tle Houses on the
Code of Criminal Piocedure Bill 1970

“That the time appointed for the piesen-
tation ol the Report of the Joint Com-
mittee of the Houses on the Code of
Criminal Procedure Bill, 1970, be further
extended upto the last day of the Eighty-
first Session of the Rajya Sabha '’

r2 10 hrs

MATTERS UNDFR RULE 377

(1) PrOPOSFD BHIFLING OF THERMAL
Power Sra11oN FroMm KATIHAR

=t wrAva e aa (FfER) ¢
areqey wgKEa, fagre 715y & sfegiv ¥ qdw
T EqA AT AW &1 T FIRKIT
& AFar qof g ¥ 4Y | eqT w7 wqA
WY & g1 ar, NIxT wrE W TT gE
ar | 7 arqw feR wTr @ 9§ wder
qraT g9 ® @7 gaT fagr a@ o
fag g &77 & fag, wfy &1 fewr
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gar wy gAt w1 oA faww & fag
ggaE, %I s, fag ¥ gerev
qfvq® AT & FARTAT T T FAA
o fatr ¥l ave A & faar o
gg 1A srqu sfegr av@ @
fagrt faeme qur ¥ spETAYY gRATT
fad i fagrd famm afrex &
wrmEde gemg & 9% gt faga
we oft sy fas ¥ w77 5 goey @@
R wr R FrAeTd Aagr g 11 AR
¥ mAAta fagd waT gro Fo qFo T
%! 97 fear fr fagre & @9 zq 9F©
RN at wroggg AT @Y @ @7
fagre & s T@ AT T FeF GIHR
#T NI o7 ITH ITT F7 FAL USAT
F1 257 a7 AT geFT fagre A%
I & AMT KT AITAT FTWIHT FY
aq| # Aziar Wigar ¢ faw ww A
duv otv wgrusy § Avar e ga ?
(wwaym)...

¥ e g1 fAAg  #TAr wwar g
for w=lly geHIc g% faog ¥ sosdiEw
 fe fagie g @1 afeaqr & s
AT g & waar dw AT € Afw
¥ odr &1 g & fogw fF gaswr fagic
& gaorwe qfewq gmre w1 ] A qM@
Nagy?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) : The hon.
Member does not have the facts. Power pro-
duction is done by the States more generally.
Only in certain cases the Centre steps in.
Bihar Government wants to have a power
station at katihar, We have no objection at all.
We can sanction it just as we have approved
a thermal station at Muzzafarpur in North
Bihar. It is not a question of sanctioning
the project; it is a question of finding finance
for it so that power may be made available
carly. Both North Bihar and North Bengal
are very backward in power. As Isaid earlict
our anxiety is to se¢ that power station is
set up in this reglon so that early power may
be avallable for needy arcas. Iam sorry the

hon. Member fcels agitated on this. The
Project is not yet accepted. The idea is that
of the Ministry of lirigation and power only,
namely, to finance such projects by the
Centre. We have investigaied the project.
Our engineers have gone round and they
found Dalkola to be a suitable place. Here a
power station can be set up of 240 M. W.
and power will be distributed equally between
Bihar and Bengal, There is one¢ other reason
for Dalkola to be selected; it is likely that
we may have to supply power to Bangladesh.

st mATa naw awy : afz ag §ar
HE @ argay Joer wy o faorey
forasft aYe fagre o ot fadelT | ag wqrv
a7AY & iy vrdifaw R § )

DR. K. L RAO : This arca will be nearest
to Bapgladesh and it s likely that we may
supply to Baangladesh on reciprocal basis. We
are trying to get power from them to serve
Tupura and Mizoram areas. When Dalkola
comes up, all these needs will be met. We
should not make too much noise as otherwise
the undertaking of the pioject by the Centre
may not materiabse. It is very difficult for
the Ministiy to convince the Central Govern-
ment and the Planning Commission that we
should finance it from the Centre If Bihar
wants a power station, it can be very
easily sanctioned, becausc there is necessity for
power in North Bungal and North Bihar; in
fact, tomorrow, it can be sanctioned and there
will be no difficulty. But the main point here
is that we waat to see that this project is
dcne under the Government of India’s acgis,
the idea bemng that then it will come into
utilisation much earlier and we shall be able
to supply power in fout years, whereas if it
18 leit to the State, then | am afraid it would
take about ten years. That is the whole idea.
That was why we in the Munistry of Irriga-
tion and power thought it much better to
have the power station done by the Govern-
ment of Indiaat a place common to both.
But what is wrong about it in after all
power goes this way and that way. There is
a large part of Bihar, cast of Katihar etc,
Which I know very well, which is bereft of
power All that area will be served by this
power station. I do not know why there is
unnecessary excitement over this matter. After
all, power goes in all ducctiors. I would
submit that in respect of power at least,
there should be no excitement.



